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(of the Bench delivered by Hon'ble Mr. Justice
S.K. Dhaon, Vice Chairman)

The learned counsel for the applicanis states

that inspite of Communication being sent to the acplicancp,
they are not responding. It appears that the applicants ai«

not interested in pursuing the application and the s^me io

dismissed. However, the applicants will be at liberty to

revive the application if they still vvant to puisue it.

,Vith the above direction, che application is

disposed of. There will be no order as to costs.
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